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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR
Original Application No. 472 ef 2003
Jabalpur, this the S5th day ef December, 2003
Hon'ble Shri G. Shanthapps, Judicial Member

Sohadra Bai, W/e., Khuman Singh,
aged about 58 years, R/e. Vill
Nivari, P.0. Nainpur, Distt : Mandla, M.P. eo Applicant

(By Advocate = None)

Versus

1. The Union of India, through
The General Managsr, S.E. Rly,,
Calcutta, Garden Reach, Kidderpers.

2, Divisienal Railuay Mangger,
S.E.R., Nagpur Division, Nagpur.

3. Divisienal Personnsl Officer,
S.E,R., Nagpur Divsn. Nagpur es»+. Respondents

(8y Advecate - Shri H.B. Shrivastava)

ORDER (Oral)

The applicant has ssught rslief to direct the Railway
Autherity te make payment ef family pensien frem 30.06.3999
i.e. the day follewing the death of her sen Shri Govind Prasad
whe died in harness en 29,06,1999 with delayed payment eof
interest and alse further prayed for appeintment en cempassio=-
nates greund te her secend son i.s. the brether ef the deceased

Cevind Prasad.

2. The case ef the applicant is that her sen late Gevind
Prasad died in harness en 29,06.1999 leaving behind hersslf, her
sscond sen and other members. The husband ef the applicent was
@lsc a Railuay empleyse, The reaspondents have net consider ed
the representation ef the applicant vide Annexures A-3 dated
31.10.,2002 fer grant ef family pension in her name due te the
death ef her first son lete Gevind Prasad. The applicant has

alse asked fer cempassionate @ppaointment for her second son,

' ook
since tho,lcind aen j;’lls. the dépendent ef the deceased
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Govind Prasad. As the respendents have net censicered the

representatien, she has @ppresched this Tribunal fer necessary

relief,

3. Per centra the Tespendents have filed detailed reply
centending that the applicant did net submit the family pension
pPapers in prescribed proferma, phetograph, bank acceunt number
stc. as well as conditions laig dewn in OM Ne, 45/51/97-D

& PU(E), dated 05.03,1998 @s circulated by the Railway Board
letter No. F(E) III 98/PN1/4, dated 27,04.1998, has te be
Pulfilled in order to gat the benefit ef family pension as
claimed by the @pplicant. The further contentien of the
respendents is that the appointment en Cempassienate greund te
the brether of the deceased cannet be granted since thas Brether
of the deceased jg not treated as dependent of the deceased
smpleyes. Hence the reljef regarding cempassienate appointment

shall not be Qranted,

4, If the applicant fulfilled all the conditiens prescribed
fer grant of family pensien vide oM and circular mentienesd absve

the respendents are ready te pay the family pension in the name

of the applicant.

5. The respendents have also submitted that seme amsunt are
depesited before the District Judee, Seenj M.P. on 16,05,2002
in case No. 72A/96,yuhich was filed ¥y Smt. Damayanti Bai first
wife of the decsased Late Gevind Prasad fer recevery ef Stres-
Dhan, The saigd ameunts mentiened in the reply, dees net relatse

te the family pension.

6. Ths question invelved in this QA is vhether the applicant

is entitled fPor family pension dus te the death of her sen.

—
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7 Accerding te thesubmission of the respendents The first
wifes of the deceased Gevind Prasad was diverced and enly the
applicant is the preper psrsen te receive the family pensien,
If the applicant submits the prescribed proferma and also
fulfil the conditiens prescribed in the circular fer grant ef
family pension then the respendents Department are ready to
grant the family pensiug;’accordingly the applicant bs
directed te preduce ths prescribed proforma for claiming

family pensien alongwith ths necessary documents as prescribed

in the said circular.

8. Inview of the absve submissien made by the respendents
the said OA is dispesed ef with a direction to the applicant
te submit the prescribed preferma fer claiming the family
pension in pursuance te the representatien dated 31.10,2002
and she has te giﬁg.comply all the conditiens as previded

in the OM and the circular referred above. The respondents are

directed te sanctien the family pensien in view of the

applicant‘'s submission of the claim in prescribed preforma

within @ period ef one month from the date of its rsceipt.

9. Accordingly, the Original Applicatien stands disposed ef

invoking Ruls 15 ef the CAT (Pracedure) Rules, 13987. Ne costs.

Gl
(G{ SHANTHAPPA)

JUDICJAL MEMBER
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